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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH : NEW DELHI 

ORIGINAL APPLICATION No. 521 of 2022 

IN THE MATTER OF:  

SAMPURNA NAND            ….APPLICANT  

VERSUS 

STATE OF U.P. & ORS.        ….RESPONDENTS 

AND 

ORIGINAL APPLICATION No 454/2024 

IN THE MATTER OF  

SAMPURNANAND                                          APPLICANT  

VS 

MA SHITLA STONE (Stone Crusher Unit)     RESPONDENT   

  

COMPLIANCE REPORT OF RESPONDENT, M/S SHITLA STONE ( 

Stone Crusher Unit) IN THE MATTER OF OA 454/ 2024 

(RESSPONDENT NO 54 IN OA 521/2022), IN COMPLIANCE OF 

ORDER OF HON’BLE TRIBUNAL DATED 12.03.2024 AND 

25.4.2024 IN THE MATTER OF OA 521/2022.   

 

MOST RESPECTFULLY SHOWETH:  

 

1. That a matter of Original Application No 521/22, titled 

Sampurnanand Vs State of UP & Others, pertaining to pollution due 
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to mining and stone crushers in t illegal mining on hills in the area 

of villages Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana 

Bhagwat, Police Station Ahraura, Tehsil Chunar, District Mirzapur, 

Uttar Pradesh is under consideration of this Hon’ble Tribunal. 

 

2. That Ma Shitla Stone ( Stone Crusher) , village Sonpur, Pargana 

Bhagwat, Tehsil Chunar, District Mirzapur is impleaded as 

Respondent No 54 in the said matter of OA 521/2022. A separate 

OA No 454/2024 is registered and pending consideration before 

Hon’ble Tribunal in respect of Respondent in compliance of order of 

Hon’ble Tribunal dated 12.3.2024. 

 

 

3. That upon hearing the matter on 12.03.2024, this Hon’ble Tribunal 

was also pleased to interalia pass following order for filing of response 

to the various reports filed by UP Pollution Control Board and by the 

Joint Committee in terms of various orders passed by Hon’ble Tribunal.    

 

 

17. Initially this Tribunal had passed interim injunctive order 

restraining mining/stone crushing but the orders were modified 

and lastly this Tribunal passed the order dated 17.10.2023 

permitting the Project Proponents to operate as mentioned 

therein.  

18. The aspects of compliance with EC/CTO conditions by the 

mining lease holders and CTO conditions by Stone Crushers need 

to be verified and in case of violations remedial action is required 

to be taken.  

19. The UPPCB vide letter dated 07.03.2024 has filed additional 

information wherein, it is stated that closure order has been 
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issued on 19.02.2024 for the closure of 21 stone crushers and 40 

mining leases for non-compliance of consent/EC conditions.  

20. All the Project Proponents of Stone Crushers are directed to 

file their compliance reports in response to the reports of the 

Joint Committee, UPPCB and District Magistrate, Mirzapur with 

details of action taken/contemplated for the compliance of 

consent conditions as applicable to them within one month by 

email at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF and sent 

copy thereof to the Regional Officer, UPPCB who shall verify the 

compliance and file verification report before this Tribunal. 

UPPCB shall take appropriate remedial action regarding 

closure/revocation of closure on the basis of such verification of 

non-compliance/compliance by the concerned Project 

Proponents. 

 

4. That the joint committee alleged following non compliance in respect of 

the Respondent vide joint committee report dated 13.7.2023 filed in the 

matter of OA 521/2022.  

 

1. Vibrating screen (water fall) and conveyer belt found 

partially covered. Primary and secondary Jaw crusher found 

uncovered. Ends of conveyer belt not found covered.  

2. Telescopic chute not found at conveyer belt end, sprinkling 

system not found installed, , partially installed sprinkling system 

found non operational,  

3. Separate energy meter for sprinkling system and water flow 

meter not found, 
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4. Wind break wall 12 ft high not constructed in industry, wind 

break wall not found in east and south direction in industry, 

5. Proper green belt not developed in industry, Metallic road 

not found constructed.  

6. D G set stack height found inadequate, 

7. CTO compliance report not submitted, 

 

5. That the joint committee subsequently in compliance of order dated 17.10.2023 

inspected the plant site and observed following non compliance / violation of CTO 

during inspection on 28 Dec 2023 as per joint committee report dated 6.1.2024  ( 

internal page 28/29 of report) :   

 

1. The plants and machinery of the industry such as primary jaw 

crusher, secondary jaw crusher, vibrating screens (waterfall), 

conveyor belts and ends of conveyor belts have partially covered 

with tin-shed or metallic sheet. 

2. A telescopic suit has not installed at the ends of the conveyor 

belts. Water sprinkling system has not installed at grits transfer 

points of conveyor. Water sprinklers has partially installed at 

barricading. 

3. Separate energy meter has not installed for consumption of 

electricity used in water sprinkling. Electro-magnetic water Sflow 

meter has established at bore-well for measurement of quantity 

of water consumption. Logbook related to this could not put up 

before committee during visit. 

4. Barricading of metal sheet and bricks have established as wind-

breaking wall around the periphery of the stone crusher. The 
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height of this barricading was approximate 12 feet as per CTO 

condition 

5. Industry has planted some trees in the premises, which is 

partially complying condition imposed in CTO. 

6. A thick green belt of trees of suitable species able to attain 8-10 

meter height on maturity has not found developed in multi-

lineate staggered manner on a minimum 33% of the land on 

which the industry is established 

7. Industry has not constructed metallic road inside the premises 

to reduce the dust emission which generated by vehicular 

movements. 

8. D G set stack height found inadequate, 

9. The Industry has not submitted compliance report of conditions 

imposed in CTO dated 01.08.2022 issued by UPPCB. 

10. Some conditions imposed in CTO are satisfactory complying with 

by the industry and rest conditions imposed in CTO are partially 

complying or noncomplying with by the industry. The detail 

about to compliance status of the all conditions imposed in 

Consent to Operate (CTO) issued by UPPCB, 

Finding/Suggestion of the committee:  

i. UPPCB shall issue direction under the provisions of the Air 

(Prevention and Control of Pollution) Act, 1981 (as amended) as 

per enclosed conditions compliance status. 

ii. UPPCB shall impose environmental compensation against the 

industry for non-complying/violation days (If any).  

A copy of the extract of observations of Joint Committee report 

in respect of Respondent as submitted by D M, Mirzapur before 

Hon’ble Tribunal vide report dated 6.1.2024 is enclosed herewith 

as Annexure R/1.  
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6. The compliance report in respect of consent conditions was already 

submitted by Respondent to UPPCB and DM, Mirzapur on 21.11.2023.  

Its copy was also submitted before Hon’ble Tribunal on 3.1.2024 in the 

matter of OA 521/2022. It was informed in the said report to Hon’ble 

Tribunal that joint committee has not indicated/ informed any adverse 

observation during its inspection of the Respondent unit on 28.2.2023, 

Copy of Report of respondent as submitted before Hon’ble Tribunal on 

3.1.2024 in the matter of OA 521/2024 is enclosed herewith as 

Annexure R/2.  

 

7. That the joint committee noted (internal page 5 , at S No. 11 ) that 

Respondent has a valid consent from UPPCB up to 31.7.2026. Summary of 

observations of joint committee including adverse observations, in respect 

of Respondent is placed at internal page no 28-30 of joint committee report 

and at internal page 49-52 the joint committee report.     

 

 

 

8. That based on joint committee report dated 6.1.2024, UPPCB issued a show 

cause notice dated 12.1.2024 to the Respondent u/s 31 A of Air Act 1981 on 

proposed directions to close down the stone crusher and concerned 

authority to disconnect power supply. The copy of said notice is placed at 

running page 6063 (internal page no. not mentioned) of the Report of UPPCB 

filed before Hon’ble Tribunal on 19.2.2024. A copy of show cause notice 

dated 12.1.2024 is enclosed as Annexure R/3.      

 

9.  The Respondent duly replied to the show cause notice dated 12.1.2024. A 

copy of the said reply dated 30.1.2023 to show cause notice dated 12.1.2024 
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issued by UPPCB again reflecting compliance of consent conditions at stone 

crusher site. An affidavit has also been submitted along with reply for 

compliance.   A copy of it was later submitted before Hon’ble Tribunal also 

on 11.3.2024 whose copy is enclosed as Annexure R/4. 

 

 

10. That the joint Committee and UPPCB has not properly appreciated the 

compliance of consent conditions on ground. The compliance status as 

assessed by joint committee vide report dated 6.1.2024 and by UPPCB 

during claimed inspection on 8.2.2024 ( Copy of inspection report dated 

8.2.2024 is not filed before Hon’ble Tribunal or provided by Respondent) viz 

a viz actual site condition to best of knowledge and understanding of the 

Respondent. Observations of joint committee in report dated 6.1.2024 and 

actual ground position as per Respondent is summarized here under in 

tabular form:  

 

S 

No  

Prescribed Consent Condition Compliance 

as assessed 

by Joint 

Committee 

/ UPPCB  

Compliance as existing at 

site as per claim of the 

Respondent unit.   

1 This Consent to Operate is granted 

to M/s MAA SHITALA STONE 

(STONE CRUSHER) for production 

of Stone Grits of different sizes 

@200 TPH using stone boulder as 

raw material at Arazi No. 139Mi, 

138Mi, 135/2Mi (Area-1.140 

Hectare), Village-Sonpur, Pargana 

Bhagwat, Tehsil-Chunar, District-

Mirzapur 

Complying  Complying  

2 The Coordinate of the industry is 

25.051633N, 83.002939 E.  

Complying  Complying  

3 Industry shall Comply the direction 

issued by the Board vide its letter 

No.H78037/C-2/Vayu- 408/ 

Sonbhadra dated 05.07.2022 and 

submit the compliance report 

within 02 months, otherwise the 

closure order issued by the Board 

will automatically be enforce after 

Partially 

Complying  

Complying . Consent is 

valid from 1.8.22-31.7.26.  

UPPCB did not serve any 

closure order upon the 

stone crusher.   
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06 months from referred date of 

the letter without any information. 

4 As per Balance Sheet Submitted 

with application form the Total 

Project Cost of the Unit is between 

01 Crore to 10 Crore. Industry had 

submitted Consent fee of 

Rs.120000.00.00 via Online mode, 

which seems valid fee for consent 

upto 31.07.2026. 

Complying  Complying 

5 Industry shall obtain prior approval 

before making any modification in 

product/process/fuel/plant & 

machinery, failing which consent 

shall be deemed void. 

Complying  Complying.  

6 The industry shall comply with any 

other conditions laid down or 

directions issued in due course by 

the Board under the provisions of 

the Air & Water Act. 

Partially 

Complying  

Complying. No other 

condition is laid or 

direction issued by PPCB.  

7 The industry shall submit Audited 

Balance Sheet to this office for 

verification of consent fee in every 

year and accordingly balance fee 

shall be paid if any 

Partially 

Complying  

Balance sheet of pending  

relevant year will be 

submitted with in one 

week.  It does not have 

any bearing on env.   

8 The industry shall regularly operate 

water sprinkling system to control 

process emission and dust 

suppression in scientific manner to 

maintain Ambient Air Quality as 

per CPCB norms. 

Partially 

Complying  

Complying. Sprinklers are 

provided on boundary wall 

apart from mobile 

sprinkler. Test report show 

AQ within prescribed 

limits.   

9 The industry shall ensure to 

discharge the effluent generated 

from domestic sources through 

septic tank and soak pit. 

Complying  Complying  

10 The unit must comply the 

directions/Guidelines issued from 

time to time of Central Pollution 

Control Board, U.P. Pollution 

Control Board, Hon'ble Oversight 

Committee, Hon'ble High Court, 

Hon'ble National Green Tribunal 

and Hon'ble Supreme Court of 

India. 

Complying  Complying  

11 The industry shall install separate 

energy meter at bore well for 

measuring electric consumption in 

bore well. 

Non 

Complying  

Power consumption being 

recorded in record by co. 

on daily basis. No separate 

energy meter is thus 
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provided for borewell. It 

has no bearing on env.     

12 This Consent of the industry is 

automatically considered 

abrogated after receiving public 

grievances against the industry and 

the confirmation of the complaint 

Complying  Complying  

13 Industry shall install 04 Nos. 

stationary Anti Smog Guns at each 

corner of crusher area and 01 Nos. 

mobile Anti Smog Gun for dust 

suppression in the premises as well 

as on approach road to suppress 

the dust generated from crushing, 

loading/unloading of product and 

movements of the vehicles as an 

extra auxiliary arrangement. 

Partially 

Complying  

Complying. One Anti smog 

gun ( Annexure R/3) is 

provided along with 

sprinkler system . Central 

guile lines permit these as 

options as any of these. 

The gun is capable of 

water jet to cover all area 

of plant.      

14 The industry shall install air 

pollution control measures as 

mentioned below:-  

a) Closed metal sheet enclosures at 

dust emitting point's i.e. the 

crushers including their discharge 

points, screens, and the transfer 

points of belt conveyors, with 

arrangements of a door with 

opening and closing facility for 

cleaning and maintenance and 

flexible covers at entrance and exit 

of the belt conveyors.  

b) All openings provided for 

ventilation in the enclosures shall 

be covered by canvas bag filter to 

arrest the escaping dust.  

c) All belt conveyors shall be 

covered by the industry.  

d) Dust conveyer shall be equipped 

with telescopic discharge chute for 

collecting, storing and 

delivering/truck-loading of the 

product, Stone dust and any other 

fine dust. 

e) A minimum 12 feet high metal 

sheet barricading/boundary wall as 

wind braking wall shall be provided 

by the stone crusher.  

f) Dust suppression by scientifically 

designed water sprinkling system 

on raw material/ products and 

 

 

Partially 

Complying  

 

 

 

 

 

Non 

Complying   

 

 

Complying  

 

Non 

Complying  

 

 

Complying  

 

 

Partially  

 

 

Complying. The plants and 

machinery of the industry 

and ends of conveyor belts 

have suitably covered with 

tin-shed or metallic sheet.  

 

 

 

Rubberized flexible flap 

covers have been provided 

at ends to the extent 

practically possible to 

suppress dust emission.   

 

Complying  

 

Complying. Telescopic 

chute has been installed at 

the ends of the conveyor 

belts 

Complying  

 

 

Complying. Water 

sprinkling system is 
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transfer points shall be adopted as 

an auxiliary air pollution control 

measure. 

 

 

g) Green belt along the boundary 

wall shall be developed by stone 

crusher in at least three layers.  

 

h) Metallic road shall be installed 

inside the premises with Regular 

wetting of the ground within the 

factory premises 

 

Complying  

 

 

 

Partially 

Complying  

 

 

Partially 

complying  

installed at grits transfer 

points of conveyor. Water 

sprinklers are also 

installed at boundary.   

 

Substantially complying. 

360 tress are planted 

within plant beside about 

500 tress in neighboring 

area.      

Complying. CC road 

constructed in the 

premises. Water is 

sprinkled regularly.   

15 Industry shall provide sufficient no. 

of Helmets, Gumboots, Goggles, 

and Masks etc. to the workers for 

their safety 

Complying  Complying  

16 The suspended particulate matter 

(SPM) between 3 to 10 meters 

from any process equipment of 

Stone Crusher unit shall not exceed 

480 g/Nm3 

Non 

Complying  

Complying. There is no 

test report to suggest it. 

Test report by lab are all 

found conforming to 

prescribed standard.   

17 Industry shall install closed 

bag/cloth enclosures at both 

crushers including their discharge 

points and the transfer points of 

belt conveyors with arrangements 

of a door with opening and closing 

facility for cleaning and 

maintenance,  For green belt at 

least 8 feet height plants should be 

planted which shall be properly 

protected as proper irrigation and 

manuring arrangements shall be 

made. For the development of the 

green belt the guidelines issued 

vide Board office order no. 

H10405/220/2018/02 Dt. 16-02-

2018 shall be complied. Green belt 

along the boundary wall shall be 

developed by stone crusher. nce 

within 15 days 

Partially 

Complying  

Complying 

 

 

 

More than 578 tress 

planted. 360 tress are 

surviving and growing. Two 

layers are provided on 

Noth and West side. 

Remaining side has one 

layer of plantation as per 

feasibility.      

 

18 For green belt at least 8 feet height 

plants should be planted which shall 

be properly protected as proper 

irrigation and manuring 

arrangements shall be made. For 

the development of the green belt 

Partially 

Complying  

Substantially complying. 

More than 578 tress were 

planted. 360 tress are 

surviving within plant.      
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the guidelines issued vide Board 

office order no. 

H10405/220/2018/02 Dt. 16-02-

2018 shall be complied. Green belt 

along the boundary wall shall be 

developed by stone crusher 

 

19 Industry shall comply the all 

conditions mentioned in previous 

CTE/CTO's issued by the Board. 

Partially 

Complying  

Complying. There is no 

previous consent.    

20 Industry shall abstract Ground 

Water with the valid permission 

(NOC) of the competent 

Authority/CGWA or any other 

concerned authority 

Non 

Complying  

NOC from GWA is applied.  

21 The industry shall strictly comply 

the directions/guidelines/ 

Environmental norms as prescribed 

by State Board for CPAs and SPAs 

vide office memorandum no. H 

48273/C1/NGT83/2020, Dated 

27.02.2020. 

NA NA 

22 This consent is valid for discharge of 

domestic effluent in Septic 

Tank/Soak Pit. 

Complying  Complying  

23 If, it is found that the industry is not 

complying with stipulated 

conditions or any further direction/ 

instruction issued by the Board, 

legal action shall be initiated against 

the applicant. The Board reserves 

the right to revoke/add/ modify any 

stipulated condition issued along 

with CCA. 

Complying  Complying  

24 Industry shall maintain D.G. Set 

Stack height as per Board Norms & 

and in Enclosure or Canopy. 

Not 

installed   

DG sent is abandoned. Not 

in use since 4 years. The 

stack is as provided by 

approved vendor who 

provided acoustic encl.     

25 The person authorized shall not 

rent, lend, sell, transfer or 

otherwise transport the hazardous 

waste without obtaining prior 

permission of the Board. 

Complying  Complying  

 

 

It may kindly be noted that according to joint Committee/ UPPCB Respondent 

unit is complying 13, Partially complying 14,  Not complying 6 conditions of the 
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consent while as per ground position, Respondent unit  it is  complying 27, not 

complying 2 and substantially complying other  conditions of the consent order 

related to plantation. Only balance sheets of one year is required to be 

submitted. Separate energy meter has not been provided for which UPPCB 

never asked during any of its earlier inspections after grant of consent.  It is 

respectfully submitted that none of these non compliance relate to air pollution. 

It is requested that one month time may be granted to make best efforts for 

compliance of non complied /substantially complied consent conditions as may 

be suggested/ directed by  Hon’ble Tribunal / UPPCB.        

 

11. The unit has purchased and planted total 578 tree plants including Aam, 

Shisham, Kadam, Pilkhan, Phicus, baigunbelia, Maushli, Badhal, Jamun, Nimbu, 

Chitwan plants at stone crusher site. 360 of these plants are surviving presently 

and growing well at site measuring about 150 m x 120m. Plantation is done in 

two rows on North and West side and in single row on remaining side as per site 

feasibility. Plantation tree canopy area covers  roughly about 20 % area of the 

stone crusher. To best of our information, maximum plantation has been carried 

out at Respondent stone crusher in entire neighborhood. A copy of the bills for 

purchase of plants is enclosed herewith as Annexure R/5.  A photo of anti smog 

gun and clear photo of plant reflecting its tin cover and rubberized flat cover is 

also enclosed as Annexure R/6 colly.  The gun has capacity to sprinkle water in 

any part of the stone crusher.  

 

12. As per report of UPPCB dated 19.2.2024 filed before Hon’ble NGT, based on 

recommendation of the joint committee and inspection by UPPCB official upon 

consideration of the reply of the unit to show cause notice dated 12.1.2024, 

UPPCB upon inspection on 8.2.2024 has revoked our consent to operate vide 

order dated 8.2.2024 and subsequently issued direction under sec 31 A of Air 
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Prevention & Control of Pollution Act 1981 on 19.2.2024 to close down our unit. 

Direction has also been endorsed to Power Supply Co to disconnect power 

supply of the unit. The directions have been complied and team constituted by 

DM, Mirzapur vide order dated 4.3.2024 has sealed our plant machinery on 

6.3.2024.  The consent revocation order dated 8.2.2024 is placed at running 

page 4190 (internal page not mentioned) of the report of UPPCB dated 

19.2.2024.  The closure directions u/s 31 A of Air Act 1981 in respect of 

Respondent unit have been placed before Hon’ble Tribunal at internal pager no 

6300 of additional report of UPPCB filed before Hon’ble Tribunal on  7.3.2024. 

The Respondent unit was seal closed on 6.3.2024 (running page 6422) by team 

constituted by DM Mirzapur vide order dated 4.3.2024 (running page 6414 of 

additional report of UPPCB dated 7.3.2024) in compliance of directions dated 

19.2.2024. It is pertinent to mention here that said closure directions are not 

served upon the Respondent till date.  Copy of inspection by UPPCB on 8.2.2024 

has neither been provided to Respondent nor placed before the Hon’ble 

Tribunal. A copy each of order for revocation of consent dated 8.2.2024, 

Directions u/s 31 A of Air Act 1981 dated 19.2.2024 for closure of Respondent 

unit, order of DM, Mirzapur dated 4.3.2024 constituting team for sealing of unit 

in compliance of directions dated 19.2.2024 of UPPCB and sealing of unit by 

team on 6.3.2024 are enclosed herewith as Annexure  R/7 colly.   

 

13. It is submitted that Respondent unit has been imposed 

Environment compensation of Rs  9,12,500/- as per order dated 

19.2.2024 by UPPCB placed at running page no 6355 of its 

additional report dated 7.3.2024. A copy of order imposing EC of 

Rs 9,12,500 is enclosed as Annexure R/8.  As already submitted 

earlier all env concerning consent conditions have been 
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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH :: NEW DELHI 

ORIGINAL APPLICATION No. 521 of 2022 

 

IN THE MATTER OF:  

 

SAMPURNA NAND     ….APPLICANT 

VERSUS 

STATE OF U.P. & ORS.    ….RESPONDENTS 

 

INDEX 

S.No. Particulars  Page No. 

1 Compliance Report of Respondent No 

54 in compliance of order dated 

17.10.2023 

 

2 Annexure R-54 /1  

Copy of compliance report submitted 
to UPPCB and DM, Mirzapur in terms 
of order of Hon’ble Tribunal dated 
17.10.2023.  

 

3 Annexure R 54/2 colly  

Copy of photogrphs during inspection 
of site by officials of UPPCB and Distt 
Mirzapur.  

 

 

Filed by  

 

(Sujeet Kumar)Prakash Gautam )(I K Kapila)  
Advocates for R 54 

D 82, DLF Capital Greens  
New Delhi  

Mail :kapilaik@yahoo.co.in 
Ph – 9582063272            
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BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH : NEW DELHI 

ORIGINAL APPLICATION No. 521 of 2022 

 

IN THE MATTER OF:  

SAMPURNA NAND      ….APPLICANT 

VERSUS 

STATE OF U.P. & ORS.    ….RESPONDENTS 

 

COMPLIANCE REPORT OF RESPONDENT NO 54 IN TERMS OF  

ORDER OF HON TRIBUNAL DATED 17.10.2023.   

 

MOST RESPECTFULLY SHOWETH:  

 

1. That a matter of Original Application No 521/22, titled 

Sampurnanand Vs State of UP & Others, pertaining to pollution 

due to mining and stone crushers in t illegal mining on hills in the 

area of villages Bhagoti Dei, Sonpur, Biyahur and Chakjata, 

Pargana Bhagwat, Police Station Ahraura, Tehsil Chunar, District 

Mirzapur, Uttar Pradesh is under consideration of this Hon’ble 

Tribunal. 

 

2. That Maa Shitla Stone ( Stone Crusher) Arzi Number 139, 138, 

135/2 and 137 MI, village Sonpur, Tehsil Chunar, District 
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Mirzapur is impleaded as Respondent No 54 in the said matter of 

OA 521/2022.      

3. That upon hearing the matter on 17.10.2023, this Honble Tribunal 

was pleased to direct all the Respondent mine lease holders and 

stone crushers to be allowed to operate in terms of said order. 

Hon’ble Tribunal was further pleased to direct as under wide order 

dated 17.10.2023.  

10. “The mining lease holders are directed to file their response 

regarding compliance with EC/consent conditions including 

CSR/CER activities and recommendations made by the Joint 

Committee. The proprietors of stone crushers are also directed 

to file their response regarding obtaining of consent from 

UPPCB and compliance with consent conditions including 

CSR/CER activities and recommendations made by the Joint 

Committee before this Tribunal with copy to Member Secretary, 

UPPCB and District Magistrate, Mirzapur by e-mail on or before 

30.11.2023 at judicialngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF.  

11. The UPPCB and District Magistrate, Mirzapur are directed to 

file report verifying such compliance by the mining lease holders 

and stone crushers on or before 31.12.2023 by e-mail at 

judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Supported PDF and not in the form of Image PDF. “ 

4. That in compliance of order dated 17.10.2023, the 

Respondent no 54  has submitted his response to UPPCB 

and DM, Mirzapur vide letter dated 21.11.2023.  A copy 

of said response is enclosed as Annexure R 54/ 1.  
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5. That a team of officials from district administration, 

UPPCB and Mining Department has inspected the stone 

crusher site on 28.12.2023, To our understanding the 

team was satisfied and nothing adverse was 

found/intimated by the team during inspection at the 

site.  Some additional photographs of the site are also 

enclosed herewith as Annexure R 54/2 colly for kind 

perusal of Hon’ble Tribunal.  

 

New Delhi 

Dated 03.01.2024 

Filed By / through  

 

(Sujeet Kumar)(Prakash Gautam)(I K Kapila)  
Advocate for R 54 

D 82, DLF Capital Greens  
New Delhi  

Mail :kapilaik@yahoo.co.in 
Ph – 9582063272            
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Annexure R-54 /1  7

I

Date: 2.1 /f 1/2.3
From,

M/S MAA SHITALA STONE(STONE CRUSHER UNIT),
Arazi No. 139MI, 138MI.135/2MI, 137,
Village- Sonpur, Pargana-Bhagwat,
Tehsil- Chunar, District-Mirzapur

To,

Member Secretary,
Uttar Pradesh Pollution Control Board (U.P.P.C.B.),
Lucknow, U.P.

Subject ^ Compliance report of Consolidated Consent to Operate and
Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section-21 of
the Air (Prevention & Control of Pollution) Act, 1981 issued vide letter
No.- 155660/UPPCB/ Sonebhadra (UPPCBRO)/CTO/both/MIRZAPUR/2022
dated 01/08/2022.

Respected Sir,

Kindly refer to the above mention subject I am hereby submitting the
compliance report of the issued Consent to Operate for Stone Crusher M/S Maa
Shitala Stone (Stone Crusher) located at Arazi No. 139MI, 138MI,135/2MI, 137,
Village- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur supported
by the relevant documents.

Yours Faithfully,

M/S MAA SHITALA STONE (STONE CRUSHER)
Authorized Signatory

C.C. to-
1. Regional Office, Uttar Pradesh Pollution Control Board, Sonebhadra, U.P.

if#-!
mwif ^vJoHo faWF efSFfSJ
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POINT WISE COMPLIANCE TO CONDITIONS OF  CONSENT TO OPERATE  

ISSUED BY UPPCB, Lucknow, UP, VIDE LETTER NO.  155660/UPPCB/ Sonebhadra 

(UPPCBRO)/CTO/both/MIRZAPUR/2022 dated 01/08/2022.  

 

Consent to Operate for Stone Crusher M/S MAA SHITALA STONE(STONE 

CRUSHER UNIT), located at Arazi No. 139MI, 138MI,135/2MI, 137, Village- Sonpur, 

Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur 

 

S.No. Specific Conditions Compliance Status 

1.  This Consent To Operate is granted to M/s 

MAA SHITALA STONE (STONE 

CRUSHER) for production 

of Stone Grits of different sizes @200 TPH 

using stone boulder as raw material at Arazi 

No. 139Mi, 138Mi, 135/2Mi, 137 (Area-

1.140 Hectare), Village-Sonpur, Pargana-

Bhagwat, Tehsil-Chunar, District-Mirzapur.  

Agreed 

The CCA (Consolidated Consent & authorization) 

(Fresh) under Section-25 of the Water (Prevention & 

Control of Pollution) Act, 1974 and under Section-21 

of the Air (Prevention & Control of Pollution) Act, 

1981 has been issued vide letter No.- 155660/UPPCB/ 

Sonebhadra (UPPCBRO)/CTO/both/ MIRZAPUR/ 

2022 dated 01/08/2022 granted for the period from 

01/08/2022 to 31/07/2026. is attached as Annexure-I. 

2.  The Coordinate of the industry is 

25.051633N, 83.002939 E. 

Noted 

3.  Industry shall Comply the direction issued 

by the Board vide its letter No.H78037/C-

2/Vayu-408/Sonbhadra dated 05.07.2022 

and submit the compliance report within 02 

months, otherwise the closure order issued 

by the Board will automatically be enforce 

after 06 months from referred date of the 

letter without any information. 

Noted & agreed. 

4.  As per Balance Sheet Submitted with 

application form the Total Project Cost of 

the Unit is between 01 Crore to 10 Crore. 

Industry had submitted Consent fee of 

Rs.120000.00.00 via Online mode, which 

seems valid fee for consent upto 31.07.2026. 

Agree 

5.  Industry shall obtain prior approval before 

making any modification in product/process/ 

fuel/ plant & machinery, failing which 

consent shall be deemed void. 

Noted & agreed. 

6.  The industry shall comply with any other Noted & agreed. 

8336532 1552
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conditions laid down or directions issued in 

due course by the Board under the 

provisions of the Air & Water Act. 

7.  The industry shall submit Audited Balance 

Sheet to this office for verification of consent 

fee in every year and accordingly balance 

fee shall be paid if any.  

Noted & will be complied. 

 

8.  The industry shall regularly operate water 

sprinkling system to control process 

emission and dust suppression in scientific 

manner to maintain Ambient Air Quality as 

per CPCB norms. 

Agreed and being complied. 

The water sprinkler arrangement has been installed at 

the stone crusher for spraying the water on all the 

possible dust generation sources inside the stone 

crusher premises.  The photographs are attached as 

Annexure- II. 

9.  The industry shall ensure to discharge the 

effluent generated from domestic sources 

through septic tank and soak pit. 

The water required at the crusher unit is for the 

sprinkling purpose at the conveyer belts carrying the 

crushed-out material as a preventive measure of dust at 

the source. Apart of this domestic effluent is being 

discharged by septic tank and three is no water 

discharge from the industry. 

10.  The unit must comply the 

directions/Guidelines issued from time to 

time of Central Pollution Control Board, 

U.P. Pollution Control Board, Hon'ble 

Oversight Committee, Hon'ble High Court, 

Hon'ble National Green Tribunal and 

Hon'ble Supreme Court of India.  

Agreed. 

11.  The industry shall install separate energy 

meter at bore well for measuring electric 

consumption in bore well.  

Noted & agreed. 

 

12.  This Consent of the industry is automatically 

considered abrogated after receiving public 

grievances against the industry and the 

confirmation of the complaint. 

Agreed. 

13.  Industry shall install 04 Nos. stationary Anti 

Smog Guns at each corner of crusher area 

and 01 Nos. mobile Anti Smog Gun for dust 

suppression in the premises as well as on 

approach road to suppress the dust 

generated from crushing, loading/unloading 

of product and movements of the vehicles as 

an extra auxiliary arrangement. 

Noted & will be complied. 

The water sprinkler arrangement has been installed at 

the stone crusher for spraying the water on all the 

possible dust generation sources as well as land inside 

the stone crusher premises.  The photographs are 

attached as Annexure- II. 

93366331553
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14.  The industry shall install air pollution 

control measures as mentioned below:-  

 

Agreed 

Proper dust suppression system will installed at stone 

crusher. The photographs of the sprinkling are 

attached as Annexure- II 

a. Closed metal sheet enclosures at dust 

emitting point's i.e. the crushers including 

their discharge points, screens, and the 

transfer points of belt conveyors, with 

arrangements of a door with opening and 

closing  facility for cleaning and 

maintenance and flexible covers at entrance 

and exit of the belt conveyors. 

Agreed and being complied. 

b. All openings provided for ventilation in the 

enclosures shall be covered by canvas bag 

filter to arrest the escaping dust.  

Agreed and being complied. 

c. All belt conveyors shall be covered by the 

industry.  

Agreed and being complied. 

All conveyers are covered.  

d. Dust conveyer shall be equipped with 

telescopic discharge chute for collecting, 

storing and delivering/truck-loading of the 

product, Stone dust and any other fine dust. 

Agreed and being complied. 

Silos provided for the storage of crushed-out material. 

 

e. A minimum 12 feet high metal sheet 

barricading/boundary wall as wind braking 

wall shall be provided by the stone crusher. 

Noted & agreed. 

A boundary wall is constructed all around the  stone 

crusher.  Photographs are attached as per Annexure-II   

f. Dust suppression by scientifically designed 

water sprinkling system on raw material/ 

products and transfer points shall be 

adopted as an auxiliary air pollution control 

measure.  

 

Agreed and being complied. 

The  dust suppression system installed at the site and 

all the other arrangement and facility to control dust 

are in good condition and will be maintained in future 

whenever required.  

The stone crusher provided nozzles, cladding to  

primary crusher,  crushers, all belt conveyors  and 

transfer points.   Sprinklers are provided for wetting of 

premises. 

g. Green belt along the boundary wall shall be 

developed by stone crusher in at least three 

layers. 

Plant species act as bio-monitoring agent to monitor 

the air environment as well as to keep and maintain the 

project environment healthy. Trees have substantial 

inter-specific as well as intra-specific variation in air 

pollution tolerance. Green Belt development / tree 

plantation in organized manner will be carried out 

10336734 1554
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around the stone crusher site. The species suggested 

are Local tree species  at the stone crusher area and 

nearby villages, to reduce the impact of expansion 

activities in the surroundings of the existing  stone 

crusher.  

h. Metallic road shall be installed inside the 

premises with Regular wetting of the ground 

within the factory premises. 

Agreed and being complied. 

The water sprinkler arrangement has been installed at 

the stone crusher for spraying the water on all the 

possible dust generation sources as well as land inside 

the stone crusher premises.   The stone crusher 

provided nozzles, cladding to  primary crusher,  

crushers, all belt conveyors  and transfer points.   

Sprinklers are provided for wetting of premises. 

15.  Industry shall provide sufficient no. of 

Helmets, Gumboots, Goggles, and Masks 

etc. to the workers for their safety. 

Agreed and being complied. 

Every person deployed in the stone crusher are being  

provided with personnel helmet, safety boots ear plugs 

& dust mask. 

16.  The suspended particulate matter (SPM) 

between 3 to 10 meters from any process 

equipment of Stone Crusher unit shall not 

exceed 480 g/Nm3. 

Noted & agreed. 

17.  Industry shall install closed bag/cloth 

enclosures at both crushers including their 

discharge points and the transfer points of 

belt conveyors with arrangements of a door 

with opening and closing facility for 

cleaning and maintenance within 15 days. 

Agreed and being complied. 

18.  For green belt at least 8 feet height plants 

should be planted which shall be properly 

protected as proper irrigation and manuring 

arrangements shall be made. For the 

development of the green belt the guidelines 

issued vide Board office order no. 

H10405/220/2018/02 Dr. 16-02-2018 shall 

be complied. Green belt along the boundary 

wall shall be developed by stone crusher. 

Agreed and will be complied. 

Plant species act as bio-monitoring agent to monitor 

the air environment as well as to keep and maintain the 

project environment healthy. Trees have substantial 

inter-specific as well as intra-specific variation in air 

pollution tolerance. Green Belt development / tree 

plantation in organized manner is being carried out 

around the stone crusher site. The species suggested 

are Local tree species  at the stone crusher area and 

nearby villages, to reduce the impact of expansion 

activities in the surroundings of the existing  stone 

11
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crusher. 

19.  Industry shall comply the all conditions 

mentioned in previous CTE/CTO's issued by 

the Board. 

Noted & agreed. 

20.  Industry shall abstract ground water with 

the valid permission (NOC) of the competent 

Authority. 

Noted. 

As the water requirement is very limited for the 

sprinkling purpose, The water requirement is being 

met by private tankers currently and will install any 

ground water abstraction pump only with valid NOC. 

21.  The industry shall strictly comply the 

directions/guidelines/Environmental norms 

as prescribed by State Board for CPAs and 

SPAs vide office memorandum no. H 

48273/CI/NGT83/2020, Dated 27.02.2020. 

Noted & agreed. 

22.  This consent is valid for discharge of 

domestic effluent in Septic Tank/Soak Pit. 

The water required at the crusher unit is for the 

sprinkling purpose at the conveyer belts carrying the 

crushed-out material as a preventive measure of dust at 

the source. Apart of this domestic effluent is being 

discharged by septic tank and three is no water 

discharge from the industry. 

23.  If, it is found that the industry is not 

complying with stipulated conditions or any 

further direction/instruction issued by the 

Board, legal action shall be initiated against 

the applicant. The Board reserves the right 

to revoke/add/modify any stipulated 

condition issued along with CCA. 

Noted & agreed. 

24.  Industry shall maintain D.G. Set Stack 

height as per Board Norms & and in 

Enclosure. 

Agreed and being complied. 

The DG is equipped with acoustic enclosure and 

adequate air pollution control devices. Regular 

maintenance if the DG set is being complied and the  

emissions/noise level   are within the prescribed limits. 

Ambient Air Quality & Noise level is also being 

monitored. Parameters Ambient Air & Noise level 

report  from the NABL accredited laboratory is 

attached as per Annexure- III. 

25.  The person authorized shall not rent, lend, 

sell, transfer or otherwise transport the 

hazardous waste without obtaining prior 

permission of the Board. 

Noted & agreed. 

There is no hazardous waste generate from the crusher 

unit although Good housekeeping maintained all 

around the plant. Blue & green colour dustbins are 

provided at the site for any pollutant for their 

12
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collection and  transported to the municipal 

corporation collection points for their final disposal 

S. 

No. 
General Conditions Compliance Status 

1.  The applicant shall get analyse the samples 

of effluent/emission/hazardous wastes at 

least once in a three month from the 

laboratory recognized by the MoEF and 

shall report to the UEPPCB. 

Ambient Air Quality & Noise level is also being 

monitored. Parameters Ambient Air & Noise level 

report  from the NABL accredited laboratory is 

attached as per Annexure- III. 

2.  The applicant shall however, not without the 

prior consent of the Board bring into use 

any new or altered outlet for the discharge 

of effluent or gases emission or sewage 

waste from the unit. 

Noted & agreed. 

3.  Treated waste water and domestic waste 

water shall be disposed jointly at one 

disposal point. The applicant shall provide 

discharge measurement equipment at final 

disposal point. 

Agreed and being complied. 

Blue & green colour dustbins are provided at the site 

for any pollutant for their collection and  transported to 

the municipal corporation collection points for their 

final disposal. 

4.  The applicant shall strictly comply with 

conditions of this CCA and submit 

compliance report of stipulated conditions 

within 30 days of receipt of this CCA. If, at 

any point of time, it is found that the 

industry is not complying with stipulated 

conditions or any further 

direction/instruction issued by the Board, 

legal action shall be initiated against the 

applicant. 

Noted & agreed. 

5.  

The applicant shall maintain good house 

keeping. All valves/pipes/sewer/drains etc. 

must be leak-proof. 

Agreed and being complied. 

Good housekeeping maintained all around the plant. 

Blue & green colour dustbins are provided at the site 

for any pollutant for their collection and  transported to 

the municipal corporation collection points for their 

final disposal. 

6.  The industry shall provide uninterrupted 

entry to the STP/ETPs inlet and outlet 

points, Air Pollution Control equipment and 

stack for smooth sampling/monitoring of 

efficiency of pollution control measures. 

Noted & agreed. 

7.  The industry shall provide Inspection Book 

at the time of inspection to the Board's 

Agreed and will be complied. 

13
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officials.  

8.  Whenever due to any accident or other 

unforeseen act or event, such emission 

occurs or is apprehended to occur in excess 

of standards laid down, such information 

shall be reported to the Board's offices and 

all other concerned offices. In case of failure 

of pollution control equipment, the 

production process connected to it shall be 

stopped with immediate effect. 

Agreed and will be complied. 

 

9.  The industry shall operate in a manner so 

that all emissions be emitted through 

designated chimney/stack only. 

Noted & agreed. 

10.  In case of any damage to the agriculture 

productivity, human habitation etc. by the 

operation of industry, it shall be imperative 

to stop production in the industry with 

immediate effect and such information shall 

reported to Board's offices. The industry 

shall be liable to pay compensation also in 

such cases as decided by be the Competent 

Authority. 

Noted & agreed. 

11.  The applicant shall apply before the 60 days 

of expiry of CCA or any change in 

production types/production 

capacity/manufacturing process/capacity 

enhancement etc. or any change in effluent 

discharge point or emission point 

Noted & agreed. 

12.  The Board reserves the right to 

revoke/add/modify any stipulated condition 

issued along with CCA may be necessary. 

Noted. 

14
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________

155660/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2022  Date: 01/08/2022

          	To,

          	M/s	

											MAA SHITALA STONE(STONE CRUSHER UNIT)

											ARAZI NO. 139MI, 138MI,135/2MI, 137 AREA-1.140, VILL. SONPUR, PARGANA-BHAGWAT,

TEH. CHUNAR, DISTRICT-MIRZAPUR(U.P.)

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    

                                                                                    
CCA is hereby granted to MAA SHITALA STONE(STONE CRUSHER UNIT) located at ARAZI NO.

139MI, 138MI,135/2MI, 137 AREA-1.140, VILL. SONPUR, PARGANA-BHAGWAT, TEH.

CHUNAR, DISTRICT-MIRZAPUR(U.P.). subject to the provisions of the Water Act, Air Act and the

orders that may be made further and subject to following terms and conditions :-

1.					This CCA MAA SHITALA STONE(STONE CRUSHER UNIT) granted for the period from

01/08/2022 to 31/07/2026 and valid for manufacturing of following products with Capital Investment/Net

Assets Values 300.00 Lakhs

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

                                                                                    
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant

consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and

quality.

		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

                                                                                    
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Consent No-16133716 Date-01/08/2022

S
No

Product Quantity Unit

1 Stone Grits @ 200
TPH

200 Metric Tonnes/Hour

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point

Domestic Soak Pit/Septic Tank Septic Tank

15UPPCB

3372391559



                                                                                    
                                                                                    

Industrial Effluent Quality Standard

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

                                                                                    
(v)	The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to

achieve the quality of the treated effluent to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

                                                                                    
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as is required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards 

                                                                                    
Air Pollution Source Details

                                                                                    
                                                                                    

Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

ii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

(iii) The unit will not use any type of restricted fuel.

                                                                                    

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Canopy
D.G. Set @

600 KVA

Diesel 01 Particulate
Matter

As per Board
Norms

2 Process
Emission

NA 00 Particulate
Matter

NA

S No. Stack no Parameters Standards

1 00 Particulate Matter As per Board
Norms

2 01 Particulate Matter As per Board
Norms

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

16337340 1560



4.	This CCA is valid for the manufacturing of product as mentioned in serial no. 1 of this CCA 	order. 

5. 	Compulsory documents to be submitted by the Industry/Unit :-

(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6.	Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

7.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

8.	Unit has to comply with the other general conditions as annexed herewith. Non compliance of any

provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules.

9.	In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent shall be revoked by the Board.

10.	The industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

                                                                                    
Specific Conditions:-

1.	This Consent To Operate is granted to M/s MAA SHITALA STONE (STONE CRUSHER) for production

of Stone Grits of different sizes @200 TPH using stone boulder as raw material at Arazi No. 139Mi, 138Mi,

135/2Mi (Area-1.140 Hectare), Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur.

2.	 The Coordinate of the industry is 25.051633N, 83.002939 E.

3.	Industry shall Comply the direction issued by the Board vide its letter No.H78037/C-2/Vayu-

408/Sonbhadra dated 05.07.2022 and submit the compliance report within 02 months, otherwise the closure

order issued by the Board will automatically be  enforce after 06 months  from referred date of the letter

without any information.

4.	As per Balance Sheet Submitted with application form the Total Project Cost of the Unit is between 01

Crore to 10 Crore. Industry had submitted Consent fee of Rs.120000.00.00 via Online mode, which seems

valid fee for consent upto 31.07.2026.

5.	Industry shall obtain prior approval before making any modification in product/process/fuel/plant &

machinery, failing which consent shall be deemed void.

6.	The industry shall comply with any other conditions laid down or directions issued in due course by the

Board under the provisions of the Air & Water Act.

7.	The industry shall submit Audited Balance Sheet to this office for verification of consent fee in every year

and accordingly balance fee shall be paid if any.

8.	The industry shall regularly operate water sprinkling system to control process emission and dust

suppression in scientific manner to maintain Ambient Air Quality as per CPCB norms.

9.	The industry shall ensure to discharge the effluent generated from domestic sources through septic tank

and soak pit.

10.	The unit must comply the directions/Guidelines issued from time to time of Central Pollution Control

Board, U.P. Pollution Control Board, Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National

75 70 65 55 55 45 50 40
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Green Tribunal and Hon'ble Supreme Court of India.

11.	The industry shall install separate energy meter at bore well for measuring electric consumption in bore

well.

12.	This Consent of the industry is automatically considered abrogated after receiving public grievances

against the industry and the confirmation of the complaint.

13.	Industry shall install 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01 Nos.

mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the dust

generated from crushing, loading/unloading of product and movements of the vehicles as an extra auxiliary

arrangement.

14.	The industry shall install air pollution control measures as mentioned below:-

a)	Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge points,

screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing

facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors.

b)	All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the

escaping dust.

c)	All belt conveyors shall be covered by the industry.

d)	Dust conveyer shall be equipped with telescopic discharge chute for collecting, storing and

delivering/truck-loading of the product, Stone dust and any other fine dust.

e)	A minimum 12 feet high metal sheet barricading/boundary wall as wind braking wall shall be provided by

the stone crusher.

f)	Dust suppression by scientifically designed water sprinkling system on raw material/ products and transfer

points shall be adopted as an auxiliary air pollution control measure.

g)	Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

h)	Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory

premises.

15.	Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks etc. to the workers for

their safety.

16.	The suspended particulate matter (SPM) between 3 to 10 meters from any process equipment of Stone

Crusher unit shall not exceed 480 g/Nm3.

17.	Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the

transfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning

and maintenance within 15 days.

18.	For green belt at least 8 feet height plants should be planted which shall be properly protected as proper

irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines

issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along

the boundary wall shall be developed by stone crusher.

19.	Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by the Board.

20.	Industry shall abstract Ground Water with the valid permission (NOC) of the competent

Authority/CGWA or any other concerned authority.

21.	The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State

Board for CPAs and SPAs vide office memorandum no. H 48273/C1/NGT83/2020, Dated 27.02.2020.

22.	This consent is valid for discharge of domestic effluent in Septic Tank/Soak Pit.

23.	If, it is found that the industry is not complying with stipulated conditions or any further

direction/instruction issued by the Board, legal action shall be initiated against the applicant. The Board

reserves the right to revoke/add/modify any stipulated condition issued along with CCA.

24.	Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure or Canopy.

25.	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste

without obtaining prior permission of the Board.

18337542 1562



                                                                                    
General Conditions:-

1.	The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3.	Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The

applicant shall provide discharge measurement equipment at final disposal point.

4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant. 

5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6.	The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only. 

10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

                                                                                    
                                                                                    

 REGIONAL OFFICER

Copy to:

                                                                                    
CEO-2, U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR,

LUCKNOW

                                                                                    
REGIONAL OFFICER

                                                                                    

TRILOKI 

NATH SINGH

Digitally signed by 

TRILOKI NATH SINGH 

Date: 2022.08.01 

19:11:54 +05'30'

TRILOKI NATH 

SINGH

Digitally signed by TRILOKI 

NATH SINGH 

Date: 2022.08.01 19:12:16 

+05'30'

193376431563
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NOIDA TESTING LABORATORIES
(An ISO : 9(X)l : 2015, ISO 45001 : 2018 (OH&S) Ccrdlied & NABL Accredited Laboratory)

MoEF & CC (Ministry of Environm€nt, Forest & Climrte Change), UPPCB Recognized Lrborrtory

t +gt-g:rorr642,gsto}gtyzt,7503031145, 9527970572,7503031146, 999g7g436g

Test Reoort of
Ambient Air Qualitv Analvsis

Report Code Date of Issue

t0nt/2023

lWs Maa Shitala Stone (Stone Crusher)
Village. Sonpur, Pargana-Bhagwat, Tehsil_ Chunar, District_Mirzapur

5am Dlin g& An all'sis Data

Issued To:
Project Location:

Sample Drawn By
Date ofSampling
Sample Description

Sampling Plan & Procedure

Analysis Duration

Sampling Locarion
Average Flow Rate of SpM (m3/min

Average Flow Rate ofGases (lpm)
Sampling Instrument Used
Weather Condition

TEST RESUL'I

---__T-.-_---_

S.No. 
I

lS:i I82 Part-XXIll

I Limits as per
Units I Environmenr

. I (Protection),tct

I Pafliculare Maller (PM IS:5182 Pan-XXt\

IS:5182 Pafi-ll

84 06

16"12

an

!g ,m

tgl,t

", 
/^

u8 m

+

L_

80.0

Nitrogen dioxide (NO2)
80

\otcs

ft4U*1" {l',]'}r()I( AT{]

?

.'GT-20, Sector-117, NO|DA, Gautam Budh Nagar - 201301
Branch Office :

Laboratory

HARTDWAR I RUDR.APUR
E. : noi da. la boratory@gmai l. com,

l.cltANDtcARH I DEHRADUN IPUNE
i nfo@noid alabs. com W. : www. no id a lab s. co m

TEST CERTIFICATE

{

tnth.ir: ltt un tru..l

AAQ-061t23-01

: NTL Representative

: 04/l I12023

: Ambient Air
: SOP-AAQ/o8
: 06/| 2023 to t1/l t/2023
: Crusher Site

: l.l4
: 1.0

: RDS (PM1) FPS (PMr5) Wirh Gaseous Attachmenr
: Clear

l0o o

60.0

L The results given above a,e rclated to the tesled sample, as rccaived & mefition€d parameters. The cuslomer asked for the sbove tests only.2. Responsibility oflhe Laboratory is Iimited to the invoiced .mount only.
3' This lesl report will not be generated again, €ither *+rolly or in port. without prior written permission of thc laboratory.
4 The Iest samplcs will be disposed oiafter rrro weeks from rhc dde of issuc oftesr rcpon. unless unlil specified b! the customer

\

Parameter Test Method Results

Particulate Maner (PMro)

2.

3 Sulphur dioxide (SO2)

1. lS:5182 Pan-VI 2t.40

23.

ssureor nna vzin
lure

NOIDA TESTING LABORATORIES
(A Government of India Approved Testing Laboratory ?
(An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)

MOEF & CC (Ministry of Environment, Forest & Climate Change),UPPCB Recognized Laboratory
® 4- 91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

TEST CERTIFICATE

Test Report of Report Code Date of IssueAmbient Air Quality Analysis AAQ-061123-01 10/11/2023
Issued To: M/s Maa Shitala Stone (Stone Crusher)
Project Location: Village- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur

Sampling <£ Analysis Data

Sample Drawn By
Date of Sampling
Sample Description
Sampling Plan & Procedure
Analysis Duration
Sampling Location
Average Flow Rate of SPM (m'/min.)
Average Flow Rate of Gases (1pm)
Sampling Instrument Used
Weather Condition

NTL Representative
04/11/2023
Ambient Air
SOP-AAQ/08
06/11/2023 to 10/11/2023
Crusher Site
1.14
1.0
RDS (PM,0) FPS (PM2 5) With Gaseous Attachment
Clear

TEST RESULT

S.No. Parameter Test Method Results Units
Limits as per
Environment

(Protection) Act.1 . Particulate Matter (PM,n) IS:5 IX 2 Part-XXf 11 84 06 Mg W 100 0
2. Particulate Matter (PM2 5) IS:5182 Part-XXIV 46.12 Mg /m’ 60.0
3. Sulphur dioxide (S02) IS:5182 Part-II 10.27 Mg /m3 80.0
4. Nitrogen dioxide (N02) IS:5J 82 Part-VI 21.40 jig /m3 80

Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.2. Responsibility of the Laboratory is limited to the invoiced amount only.3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory4 The test samples will be disposed of after two weeks from the date of issue of test report, unless until specified by the customer

*

AUTH

c

\ «1 \
2 J3

/O< / r i/

S3mQ

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :

HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNEE.: noida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com

3380471567



e NOIDA TESTING LABORATORIES
(A.n ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certilied & NABL Accrcdited Lrboratory)

MoEf & CC (Ministry of Environment, Forest & Climste Chrng€), IJPPCB Rccognized Laboritory

t +91-9313611642,85t0081921,7503031145, 8527870572,2503031t46, Wgg7g436g

Test Report of
Ambient Noise

Report Code

AN-061123-02
Date of lssue

10fiv2023

Issued To:

Project Location:

Sample Drawn On

Sample Drawn By

Sample Location

Sample Received On

Sample desoiption

Sampling Time

Reouirement as Der CPCB ( lq.idelines Limits in

EQUIVALENT NOIST

LEVEL
Category of Arer/ Zo*-i-- Drviirne

lndustrial Area 15

EQUIVALENT NOIST

LEVEL

Commercial Area

Residential Are"

li, dB(A) '70

^rr1*
t
R}

Laboratory

HARIDWAR IRUDRAPUR
E. : noida. I aboratory@gmail.com,

''GT-20, Sector-1'17, NOIDA, Gautam Budh Nagar-201301
Branch Office :

lCr{ANDIGARH I OEHRADUN IPUNE
i nfo@noidalabs. com W : www. noidalabs.com

tnthi.i { lor |.t\\urll

TEST CERTIFICATE

M/s Maa Shitala Srone (Stone Crusher)
Village. Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur

SAMPLING & ANALYSIS DATA

: 04/ll/2023

: NTL Representative

: Near Crusher Site

: 06lllD023
: Ambient Noise

: 24hn

\oaes:

l ' The resulls given above are related to drc tested samplc, a eceived & mcntioncd parameters- The cusromer asked for lhe above tesls onlv2 Responsibility_of rhe Laboralory rs limited to the rnvorccd arourt only.J lhls test rcporl will nol be Eeneratcd again, either wholly or in part, withoul prior written pcrmrssron oflhe laboratory.
4' The test samples will bc disposed ofafter two weeks fiom the iarc of iou" orrcst ,"port, unt"rs unril specified hy rhe cusromer

TEST RESULT

S. No Test l,arameters Results Units

dB (A) Leo

Night Time

(6.0 AM TO 10.0 PM)

65 55

55 45

)

(10.0 PM TO 6.0 AM)

66.2 dB(A)

Silence Zone 50 40

&4fisi"

24NOIDA TESTING LABORATORIES
(A Government of India Approved Testing Laboratory)
(An ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)

MoEF & CC (Ministry of Environment, Forest & Climate Change),UPPCB Recognized Laboratory\ nu l\ :nw for an l.wi( rc i l .W«ture S' +91-9313611642, 8510081921. 7503031145, 8527870572, 7503031146. 9999794369

TEST CERTIFICATE

Test Report of Report Code Date of IssueAmbient Noise AN-061123-02 10/11/2023

Issued To: M/s Maa Shitala Stone (Stone Crusher)
Project Location: V illage- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur

SAMPLING & ANALYSIS DATA

Sample Drawn On
Sample Drawn By
Sample Location
Sample Received On
Sample description
Sampling Time

04/ 11/2023
NIL Representative
Near Crusher Site
06/11/2023
Ambient Noise
24hrs

TEST RESULT

S. No Test Parameters Results Units
Requirement (as per CPCB Guidelines Limits in

dB (A) Leq

1.
EQUIVALENT NOISE

LEVEL

(6.0 AM TO 10.0 PM)
72.5 dB(A)

Category of Area/ Zone Day Time Night Time

Industrial Area 75 70

2.
EQUIVALENT NOISE

LEVEL

(10.0 PM TO 6.0 AM)

66.2 dB(A)

Commercial Area 65 55

Residential Area 55 45

Silence Zone 50 40
Notes:

L The results given above are related to the tested sample, as received & mentioned parameters.The customer asked for the above tests only2. Responsibility of the Laboratory is limited to the invoiced amount only.3. This test report will not be generated again,either wholly or in part, without prior written permission of the laboratory4. The test samples will be disposed of after two weeks from the date of issue of test report, unless until specified by the customer

%

AUTH
m

v. /vJ— rSo:
^ sav*

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :

HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNEnoida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com

338148 1568



Cf
NOIDA TESTING LABORATORIES

(An ISO : 9l[l : 2015,ISO 45fi11 : 20lE (OH&S) Certified & NABL Accredited Laboratory)

MoEF & CC (Mitristry of Environment, Forest & Climrt€ Change), IIPPCB Recognized Lrborrtory

t +91-9313611642,8510081921, 750303n45, g5z7gios72,750303tlzt6, g9gg7g4:i6g

t Test Report of

Issued To:

Project Ircation:

Reporl Code

w-061123-03

RESL'LTS

Essential test as r IS:10500-2012

Date of Issue

t0/ly2023
l

Sample Dlawn By

Sample Drawn Date

Sample Quantity
Analysis Duration

Sanpling Locarion

Sarnple Dcscription

s.No'TParrmeter

olour

dour

Nte

rrbiditv

fotal Hardness (as CaCO3)

Chloride (as Cl)

\lkalinity (as Ca CO

Test Method I nits Dcsi.rbl"-I
Limit I

IS:3025(Pafl-lt) '1.28

I 2. lc,
I 3. Io
l-4Tn
ftT"

ffi
lel
I ro. I

I ls:3025(Pan-4) I

I ls:l025lPart-5) I

I ls:3025(Part-8) I

Ageeable

Agreeable

Hazen I 5

- - ]-Ast*rbl.
t5

J Aereeablc

\preeable

IS3ot5(pan-t o)--f
IS:1025(Pan-2 t ) 210.0

ln

mpJl

rye4
me/l

Calcium as Ca)

Iron (as Fe)

Nitrate (as NOr)

It. I tout oissot'ea soiii-

IS:302

IS:3025(Pan-5 2t

I IS: 302s (P- 34)

IS:3025(Part- t6)

IS: 3025 (P- 23)

lS: 3025 (P- 24)

I csr llethod

IS-15185

IS-15 t85

IS:3025(Pan-32) E7.50

3416

0.r78

6,40 -

lmdtl
I mo/l I

I me,4 I

600

200

I No Relaration I

I No Relaxation I

2000

5 (P- 40) I

RESI t.1s

2s0

75-

+

12.

I3.

786.0

25t 0

48J

Absent

Absent

500

SU ate (as SO4)

rr t( RoBtor.oc rc,rr. ne gl'rttt:lr r"trr

S.No. 
J

Parameter

lP!
600

4001

I I Eschenchn coti'L -TZ;ifr, B*t",t"

Notes:

Rtquired as per ISJ 0sdbi-bi--
{bsen/l00ml

{bsent/l00ml

AUTH

Laboratory .'GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301

Branch Office :
HARIDWAR IRUDRAPUR

E. : noid a. I a boratory@g m a il. com,
l.c-HAr.rDtcARH I DEHRADUN IPUNE
i nfo@noid al abs. co m W. : www. noid al a bs. com

'l,tul.t.i !li)t t t\\ k\l

TEST CERTIFICATE

Water

IVI/s Maa Shitala Stone (Stone Crusher)

Village- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District_Mirzapur

SAMPLING & ANALYSIS DATA

: NTL Representative

: O4/l I /2021

: 1.0 l.l
: 06 lt202i to l0/t t/1023

: Near Crusher Site

: Ground Water

f$Ti.ffil.gr5,'**rF@r rb",rdE.-6.dE.boE,G$od,

, , rt (r E ..r wirr nor tc BnE r.d.xritr .itE *6.|lv d ir.F4 
"iro, 

p.i- 
"rto_ e.,ote. ofdE Ltodlory. .

{ nEr.d mpr6d,b.d,.,o,cd.n.n*,*""a., r".,r,a.". ;;;;;;;;:,HffiX,_"...,

',s,h#J"

Results Extended l,imit

I pH

<5.00
6.0 9.0

<1.00 NTU

ms,/l

I

200

-)

7 t000

Resulls

2!q
200

25NOIDA TESTING LABORATORIES
(A Government of India Approved Testing Laboratory)

(An ISO: 9001 : 2015, ISO 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)

MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

S +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369ssuredvzm or nnu
ure

TEST CERTIFICATE

Test Report of Report Code Date of Issue
Water W-061123-03 10/11/2023

Issued To: M/s Maa Shitala Stone (Stone Crusher)
Project Location: Village- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur

SAMPLING & ANALYSIS DATA

Sample Drawn By
Sample Drawn Date
Sample Quantity
Analysis Duration
Sampling Location
Sample Description

NTL Representative
04/11/2023
2.0 Lt.

06/11/2023 to 10/11/2023
Near Crusher Site
Ground Water

RESULTS
Essential test as per IS:10500-2012

S.No. Parameter Test Method Results Units Desirable
Limit

Extended Limit

1. pH IS:3025(Part-l1) 7.28 - 6.0- 9.0 -
2. Colour IS:3025(Part-4) <5.00 Hazen 5 15
3. Odour IS:3025(Part-5) Agreeable - Agreeable Agreeable
4. Taste IS:3025(Part-8) Agreeable - Agreeable -
5. Turbidity IS:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaC03) IS:3025(Part-21) 210.0 mg/1 200 600
7. Chloride (as Cl) IS:3025(Part-32) 87.50 mg/l 250 1000
8. Calcium (as Ca) IS: 3025 (P- 40) 34.16 mg/1 75 200
9. Iron (as Fe) IS:3025(Part-52) 0.178 mg/l 1 No Relaxation
10. Nitrate (as N03) IS: 3025 (P- 34) 6.40 mg/l 45 No Relaxation
11. Total Dissolved Solid IS:3025(Part-16) 786.0 mg/l 500 2000
12. Alkalinity (as Ca C03) IS: 3025 (P- 23) 251.0 mg/l 200 600
13. Sulphate (as S04) IS: 3025 (P- 24) 48.0 ©1 400

MICROBIOLOGICAL REQUIREMENT
RESULTS

S.No. Parameter Test Method Results Required as per IS-10500:20I2
1. Escherichia.coli IS-15185 Absent Absent/100ml
2. Cohform Bacteria IS-15185 Absent Absent/100ml

Notes:
1 The results given above are related to the tested sample, as received & mentioned parameters The customer asked for the above tests only
2 Responsibility of the Laboratory is limited to the invoiced amount only
3 This test report will not be generated again, either wholly or inpan. without prior written permission of the laboratory .

4 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer

Ct^kjEVf^Y
U

v
AUTH ATO

z
\,V YA

9316

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :

HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE
E.: noida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs.com

3382491569
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 From: 

M/s Maa Shitala Stone (Stone Crusher Unit),  

Village-Sonpur, Bhagwat, Chunar, Mirzapur. 

To,         Dated: 
Regional Officer , 

Uttar Pradesh Pollution Control Board ( UPPCB) 

Sonbhadra, U.P. 

 

 
Subject : Compliance Response of Consolidated Consent to Operate and   

Authorisation hereinafter referred to as the CCA ( Consolidated Consent & 

authorization) ( Fresh) Under Section 25 of the Water ( Prevention & Control 

of Pollution Act, 1974 And Under Section 21 of The Air ( Prevention & 

Control Of Pollution ) Act, 1981. 

Respected Sir, 
 

Kindly refer to the above mention subject , I am hereby submitting the 

Compliance Response  of the issued  Consent to Operate for Stone Crusher   

M/s Maa Shitala Stone (Stone Crusher Unit), Village-Sonpur, Bhagwat, 

Chunar, Mirzapur.  

a) The said industry has established at Arazi No139 Mi, 138 Mi, 135/2Mi and 

137, Area-1.140, Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar and 

DistrictMirzapur. The Geo-coordinates of the industry is 25.051633-latitude 

and 83.002939-longitude.  

b) Stone Crusher has produce stone grits as main product using stone bolder as 

raw material. It seems that Industry is operational.  

c)  The plants and machinery of the industry such as primary jaw crusher, 

secondary jaw crusher, vibrating screens (waterfall), conveyor belts and ends of 

conveyor belts have partially covered with tin-shed or metallic sheet.  

4
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d) A telescopic suit has installed at the ends of the conveyor belts. Water sprinkling 

system has installed at grits transfer points of conveyor. Water sprinklers has partially 

installed at barricading. Photographs of Telescopic and Sprinklers ( 112 Water 

sprinkling system) 
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e) Separate energy meter has  installed for consumption of electricity used in water 

sprinkling. Electro-magnetic water flow meter has established at bore-well for 

measurement of quantity of water consumption. Logbook related to thiscould put up 

before committee during visit. Photographs of Energy meter & Electro-magnetic 

water flow meter  
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 f) Barricading of metal sheet and bricks have established as wind-breaking wall 

around the periphery of the stone crusher. The height of this barricading was 

approximate 12 feet as per CTO condition.  Photographs of Wing breaking wall 

metal Sheet and Bricks ( 14 Feet height  ) 
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g) Industry has planted trees in the premises, which is complying condition imposed 

in CTO. Photographs of trees ( 250 -300  Trees in the premises) 
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h) A thick green belt of trees of suitable species able to attain 8-10 feet height on 

maturity has  found developed in multi-lineate staggered manner on a minimum 33% 

of the land on which the industry is established as per the "Protocol for Development 

of Green Belt" notified vide Board Office Order No.H16405/220/2018/02 dated. 

16.02.2018. In this regards, this direction is available at URL 

http://www.uppcb.com/pdf/Green-belt-Guide_160218.pdf.   Photographs of trees 

and area ( more than 1.5 Bigha) 

)   
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14

6463
66 1586



 

15

6464
671587
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 i) Industry has constructed metallic road inside the premises to reduce the dust 

emission which generated by vehicular movements.  Photographs of metallic road 

inside the Crusher Plant  
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 j) Industry has established a Diesel generator having capacity of 500 KVA, but not 

proper working condition and neither used last 4 years, after the electric connection 

allotted  by Electricity Department of Mirzapur. 

k) As per Regional Office, UPPCB, Sonebhadra records, The Industry has  submitted 

compliance report on dated 21/11/2023. of conditions imposed in CTO dated 

01.08.2022 issued by UPPCB. Copy of Compliance Report  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Yours Faithfully 
 
 
M/s Maa Shitala (Stone Crusher) 
Authorized Signatory 
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NOIDA TESTING LABORATORIES
(An ISO : 9(X)l : 2015, ISO 45001 : 2018 (OH&S) Ccrdlied & NABL Accredited Laboratory)

MoEF & CC (Ministry of Environm€nt, Forest & Climrte Change), UPPCB Recognized Lrborrtory

t +gt-g:rorr642,gsto}gtyzt,7503031145, 9527970572,7503031146, 999g7g436g

Test Reoort of
Ambient Air Qualitv Analvsis

Report Code Date of Issue

t0nt/2023

lWs Maa Shitala Stone (Stone Crusher)
Village. Sonpur, Pargana-Bhagwat, Tehsil_ Chunar, District_Mirzapur

5am Dlin g& An all'sis Data

Issued To:
Project Location:

Sample Drawn By
Date ofSampling
Sample Description

Sampling Plan & Procedure

Analysis Duration

Sampling Locarion
Average Flow Rate of SpM (m3/min

Average Flow Rate ofGases (lpm)
Sampling Instrument Used
Weather Condition

TEST RESUL'I

---__T-.-_---_

S.No. 
I

lS:i I82 Part-XXIll

I Limits as per
Units I Environmenr

. I (Protection),tct

I Pafliculare Maller (PM IS:5182 Pan-XXt\

IS:5182 Pafi-ll

84 06

16"12

an

!g ,m

tgl,t

", 
/^

u8 m

+

L_

80.0

Nitrogen dioxide (NO2)
80

\otcs

ft4U*1" {l',]'}r()I( AT{]

?

.'GT-20, Sector-117, NO|DA, Gautam Budh Nagar - 201301
Branch Office :

Laboratory

HARTDWAR I RUDR.APUR
E. : noi da. la boratory@gmai l. com,

l.cltANDtcARH I DEHRADUN IPUNE
i nfo@noid alabs. com W. : www. no id a lab s. co m

TEST CERTIFICATE

{

tnth.ir: ltt un tru..l

AAQ-061t23-01

: NTL Representative

: 04/l I12023

: Ambient Air
: SOP-AAQ/o8
: 06/| 2023 to t1/l t/2023
: Crusher Site

: l.l4
: 1.0

: RDS (PM1) FPS (PMr5) Wirh Gaseous Attachmenr
: Clear

l0o o

60.0

L The results given above a,e rclated to the tesled sample, as rccaived & mefition€d parameters. The cuslomer asked for the sbove tests only.2. Responsibility oflhe Laboratory is Iimited to the invoiced .mount only.
3' This lesl report will not be generated again, €ither *+rolly or in port. without prior written permission of thc laboratory.
4 The Iest samplcs will be disposed oiafter rrro weeks from rhc dde of issuc oftesr rcpon. unless unlil specified b! the customer

\

Parameter Test Method Results

Particulate Maner (PMro)

2.

3 Sulphur dioxide (SO2)

1. lS:5182 Pan-VI 2t.40
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e NOIDA TESTING LABORATORIES
(A.n ISO : 9001 : 2015, ISO 45001 : 2018 (OH&S) Certilied & NABL Accrcdited Lrboratory)

MoEf & CC (Ministry of Environment, Forest & Climste Chrng€), IJPPCB Rccognized Laboritory

t +91-9313611642,85t0081921,7503031145, 8527870572,2503031t46, Wgg7g436g

Test Report of
Ambient Noise

Report Code

AN-061123-02
Date of lssue

10fiv2023

Issued To:

Project Location:

Sample Drawn On

Sample Drawn By

Sample Location

Sample Received On

Sample desoiption

Sampling Time

Reouirement as Der CPCB ( lq.idelines Limits in

EQUIVALENT NOIST

LEVEL
Category of Arer/ Zo*-i-- Drviirne

lndustrial Area 15

EQUIVALENT NOIST

LEVEL

Commercial Area

Residential Are"

li, dB(A) '70

^rr1*
t
R}

Laboratory

HARIDWAR IRUDRAPUR
E. : noida. I aboratory@gmail.com,

''GT-20, Sector-1'17, NOIDA, Gautam Budh Nagar-201301
Branch Office :

lCr{ANDIGARH I OEHRADUN IPUNE
i nfo@noidalabs. com W : www. noidalabs.com

tnthi.i { lor |.t\\urll

TEST CERTIFICATE

M/s Maa Shitala Srone (Stone Crusher)
Village. Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District-Mirzapur

SAMPLING & ANALYSIS DATA

: 04/ll/2023

: NTL Representative

: Near Crusher Site

: 06lllD023
: Ambient Noise

: 24hn

\oaes:

l ' The resulls given above are related to drc tested samplc, a eceived & mcntioncd parameters- The cusromer asked for lhe above tesls onlv2 Responsibility_of rhe Laboralory rs limited to the rnvorccd arourt only.J lhls test rcporl will nol be Eeneratcd again, either wholly or in part, withoul prior written pcrmrssron oflhe laboratory.
4' The test samples will bc disposed ofafter two weeks fiom the iarc of iou" orrcst ,"port, unt"rs unril specified hy rhe cusromer

TEST RESULT

S. No Test l,arameters Results Units

dB (A) Leo

Night Time

(6.0 AM TO 10.0 PM)

65 55

55 45

)

(10.0 PM TO 6.0 AM)

66.2 dB(A)

Silence Zone 50 40

&4fisi"
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Cf
NOIDA TESTING LABORATORIES

(An ISO : 9l[l : 2015,ISO 45fi11 : 20lE (OH&S) Certified & NABL Accredited Laboratory)
MoEF & CC (Mitristry of Environment, Forest & Climrt€ Change), IIPPCB Recognized Lrborrtory

t +91-9313611642,8510081921, 750303n45, g5z7gios72,750303tlzt6, g9gg7g4:i6g

t Test Report of

Issued To:

Project Ircation:

Reporl Code

w-061123-03

RESL'LTS
Essential test as r IS:10500-2012

Date of Issue

t0/ly2023
l

Sample Dlawn By
Sample Drawn Date

Sample Quantity
Analysis Duration
Sanpling Locarion

Sarnple Dcscription

s.No'TParrmeter

olour

dour

Nte

rrbiditv

fotal Hardness (as CaCO3)
Chloride (as Cl)

\lkalinity (as Ca CO

Test Method I nits Dcsi.rbl"-I
Limit I

IS:3025(Pafl-lt) '1.28

I 2. lc,
I 3. Io
l-4Tn
ftT"

ffi
lel
I ro. I

I ls:3025(Pan-4) I

I ls:l025lPart-5) I

I ls:3025(Part-8) 
I

Ageeable

Agreeable

Hazen I 5

- - ]-Ast*rbl.
t5

J Aereeablc

\preeable
IS3ot5(pan-t o)--f
IS:1025(Pan-2 t ) 210.0

ln

mpJl

rye4
me/l

Calcium as Ca)

Iron (as Fe)

Nitrate (as NOr)
It. I tout oissot'ea soiii-

IS:302

IS:3025(Pan-5 2t
I IS: 302s (P- 34)

IS:3025(Part- t6)
IS: 3025 (P- 23)

lS: 3025 (P- 24)

I csr llethod

IS-15185

IS-15 t85

IS:3025(Pan-32) E7.50

3416

0.r78

6,40 -

lmdtl
I mo/l I

I me,4 I

600

200

I No Relaration I

I No Relaxation I

2000

5 (P- 40) I

RESI t.1s

2s0

75-

+

12.

I3.

786.0

25t 0

48J

Absent

Absent

500

SU ate (as SO4)
rr t( RoBtor.oc rc,rr. ne gl'rttt:lr r"trr

S.No. 
J

Parameter

lP! 600

400
1

I I Eschenchn coti'L -TZ;ifr, B*t",t"
Notes:

Rtquired as per ISJ 0sdbi-bi--
{bsen/l00ml

{bsent/l00ml

AUTH

Laboratory .'GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :

HARIDWAR IRUDRAPUR
E. : noid a. I a boratory@g m a il. com,

l.c-HAr.rDtcARH I DEHRADUN IPUNE
i nfo@noid al abs. co m W. : www. noid al a bs. com

'l,tul.t.i !li)t t t\\ k\l

TEST CERTIFICATE

Water

IVI/s Maa Shitala Stone (Stone Crusher)
Village- Sonpur, Pargana-Bhagwat, Tehsil- Chunar, District_Mirzapur

SAMPLING & ANALYSIS DATA

: NTL Representative

: O4/l I /2021

: 1.0 l.l
: 06 lt202i to l0/t t/1023
: Near Crusher Site
: Ground Water

f$Ti.ffil.gr5,'**rF@r rb",rdE.-6.dE.boE,G$od,
, , rt (r E ..r wirr nor tc BnE r.d.xritr .itE *6.|lv d ir.F4 

"iro, 
p.i- 

"rto_ e.,ote. ofdE Ltodlory. .{ nEr.d mpr6d,b.d,.,o,cd.n.n*,*""a., r".,r,a.". ;;;;;;;;:,HffiX,_"...,

',s,h#J"

Results Extended l,imit

I pH

<5.00
6.0 9.0

<1.00 NTU

ms,/l

I

200
-)

7

t000

Resulls

2!q
200

22
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